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WARtHousi 3G CORPORATIONS
238. SHRI J P YADAV : Will the

Minister of I OOD AND AGRICULTURE be
pi ased to state :

(a) whether in view of the growing need
of Warehousing Corporations in the country,
Gol irnment would formulate a scheri e to
strength the Corporation and to extend it to all
the States and t make it accessible to the
farmers so that they may store their food
grains safely and may not feel compelled to
sell their foodgarins at cheaper rate against
advance money; and

(b) whether Government would assist
the wareho *ing corporation of Bihar State
which is lagging behind in the field of coope
afion'M

o A wia rrﬂ'rvm ¥ nwn weEl
(= sromrarga forec) o (%) feam A
aarfaw wvErTor B tr?m FTq WY
HIEETY 7% & & [ F 97a09-73 &1 A7
S F F fe0 F 1 areEnne e Wi
T IR fqap AT #qrrAT 7 TS 2
Arfw sHTEAT | T TAET R g

¥ [ 1 Eneglish ranslation.

[ 2 APRIL 1971 ]

to Questions 94

TATE H ATA T AT | T4 A FI9 A
afeqm wrare #§ wgrgar foadt afew
THZIT far w1 9 TR S AT

ST A e A1AAr F g weEr
ArETAT fqaa 2T T Sa 7 T
1 fagm w75 & fao w5917 w7 3
AIFATFY AE F | 7T 9T F AT TH qATHT
F fa0 w wwrz w03 s wrdEd fRar war
2009 & 15 7A0HT T2 ATIT AOTAOT
famsr zafier fae o 2, 2w wifor & 977
IO T AT 747 2 |

(@) Fera apsrare foma q fagre
71 A farm &Y fzemast § 15
AtE wA T HeE fzar 2o 3w oaaw
fagre wrsy qrETm faww S oA W9
AZAITH W g WOIEOT AAEE FT O
Fraga g oz from W grad wE g
A2 | & Ay arerare fam fagre sy
qreETae g w1 2 A wﬁ FT HI7
feramastr simary e w7 72T ArfE 3
qq (R FAFT T FAT 95 |

t{{THE MINISTER OF STATE IN THE

MINISTRY OF FOOD AND
AGRICULTURE (SHRI ANNA-SAHEB
SHINDE) (@) A Central warehousing

Corporation and the State Ware- housing
Corporations have already been established for
providing scientific storage facilities for the
farmers and also to create a negotiable papre in
the form of warehouse receipt, so that
depositers can obtain loans against the pledge
of the warehouse receipts, which will not only
help in orderly marketing but would also avoid
distress selling.

Under the Fourth-Five Year Plan, an
allocation of Rs. 6 crores has been made for
development of warehousing in the Central
Sector by the Central warehousing
Corporation. An allocation of Rs. 6 crores has
also been made for this purpose in the States
Sector, to which 15 of the States in the Union,
where the State Warehousing
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Corporations have been established, are
required to make a matching provision.

(b) Rs. 15 lakhs have already been
contributed by the Central Warehousing
Corporation to the share capital of the Bihar
State warchousing Corporation. The Bihar
State ' Warehousing Corporation currently
have a programme to construct their own
warehouses at Gaya and Sehasram for which
they have initiated action. Central
Warehousing Corporation is providing Rs. 2
lakhs as further share capital contribution to
the Bihar Stale Warehousing Corporation so
as to enable them to carry out their deve-
lopmental programme. ]

CENTRAL ASSISTANCE TO STATE
SCHEMES

-239. SHRI K. L. N. PRASAD: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether it is a fact that the National
Cooperative Development Corporation has
framed rules for releasing central assistance
during 1970-71 for the state scheme falling
within its purview;

(b) if so. whether the corporation has
also decided to issue guidelines regarding the
formation of such schemes; and

(c) if so, what are the details of the
rules?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD 'AND
AGRICULTURE (SHRI ANNA-SAHEB
SHINDE) : (a) to(c) The
National Cooperative Development
Corporation has communicated to the State
Governments detailed procedure, followed
during 1970-71 for release of central
assistance by the Corporation, for
cooperative development
schemes  within its
purview. A copy of N.C.D.C.'s letter No.
NCDC

[ RAJYA SABHA. ]
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4-2 69-PCP dated the 4th December, 1970,
giving the details, is enclesod. [See Appendix
LXXV, Annexure No. 10] The N.C.D.C. has
been issuing and will continue to issue from
time to time guidelines regarding formulation
of such schemes.
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LEASE OF LAND TO LANDLESS PEOPLE.

240. SARDAR GURCHARAN SINGH
TOHRA : Will the Minister of FOOD AND
AGRICULTURE be
pleased to slate :

(a) what are the names of the States
where legislation has been enacted to give the
right of lease of land to those landless people
who do not own housing land but who have
such land in their possession; and

(b) what are the conditions for giving
such right of ownership? ]
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flTHE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND
AGRICULTURE (SHRI ANNA-SAHEB
SHINDE) : (a) and (b) A Statement is
attached. {See Appendix LXXV. Annexure
No. 11)].

+ [ ] English translation.



